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gfraie fadlem wamm & s w@aA
f

(DR. DEBIPRASAD CHATTOPA-DHYAYA)
: Sir, I beg to move for leave to introduce a Bill
to provide for the constitution of a Central
Council of Homoeopathy and the maintance of
a Central Register of Homoeopathy and for
matters connected therewith.

Railway Passenger

The question was put and the Motion was
adopted

DR. DEBIPRASAD CHATTOPA-
DHYAYA : Sir, Iintroduce the Bill.

ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT
BUSINESS

MR. DEPUTY CHAIRMAN. : 1 have to
inform Members that the Business Advisery
Committee at its meeting held today the 1st
December, 1971, allotted time as follows for
Government business to be taken up during the
current Session of the Rajya Sabha :—

Time
Business allotred
Consideration and passing of;—

(i) The Contitution 2 days To Fe taken
(Twenty-fifty (Am- up on the
endment) Bil', 1971 7th  Decem-
as passed by the ber 1971, and
Lok Sabha. completed
on the B8th
December,
1971, by si-
tting beyond
6 p.m if
necessary.

[1 DEC. 1971]

(ii) The Constitution 1 day To be taken

(Twenty-sixth Am- up on the 9th

endment) Bill 1971 December,

as passed by  the 1971 and

Lok Sabha. completed
on the same
day by sitt-
ing bevond 6
p.m. il nece-
sSary.

MR. DEPUTY CHAIRMAN : Only one

minute is left. We can adjourn till 2 p.M. for
lunch.

The House then adjourned for
lunch at fifty-nine minutes past
twelve of the clock.
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The House reassembled after lunch at two
of the clock, MR. DEPUTY CHAIRMAN in the
Chair.

I. STATUTORY RESOLUTION DIS
APPROVING THE RAILWAY
PASSENGER FARES ORDINANCE
1971 (NO. 17 OF 1971), PROMUL
GATED BY THE PRESIDENT ON
THE 22ND OCTOBER, 1971
AND
RAILWAY PASSENGER
FARES. BILL. 1971

oo wi§ wgrET (feeel) @ gwwamfy
off, & qaq ¥ gvAm 47 dHT TEA
FT WTE ¢

II. THE

“oqg war Trezafa T 22 AFAT,
1971 %1 weqrfgg ¥ arEy Frmar
geqraw, 1971 (1971 F1 Ho
17) ®1 fazaama &t 217

wgmg, @9 aeqraw F faeaama
FT YEATd @A FT ATT Froor ;AT 27
wq & qg drF qET F 0T 17 793
Fr wfgdwa wrdr agf 91, =@ 19 13
HETIZW A1LT (Fq 17 | TF TTH ATZHLY
ATEFT FAZf7ar wAA ¥ AT AU
aTE  gATT FeEvq qfearag | oafe-
A9l %7 Razfoar aq T AT T AA
wiYAT & arod gad wsaraw o 7
ag foas afgs w4t 98t 57 79 9 |
(Interruptions)
ot Awr v (gfamorr) - I E
FT ¥ ofr 1 9 A ?

eto Wi§ WEEIT @ FYTT ATH ArAA
Fqv g A9H AT TN AAAIN L AT
AT @ gEx 2 1 (Umterruptions) FroE
q&t @ w1 areed gaa & & & gl
¥ mrEl & ga7 8§ feady gafa grad
& a7 war A9 @ |

T A wfEal & swE FETrEmy
F ogrer wAar & suv Feraa o fear
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[z10 wT€ wETE] | faats w1 & fys woar w@ar g0 7w
T 2, EFww warm owgr 2, Wt | Atvardy fagir gz 206 sfedrEs fag
A% A7 9N ¥ FAT AT | g fau sgaaq @0 q9 & A
AT AL AT IAFT ITIA wET F | | B FTAFT wgAr qefgd A A Aqfas
q za faqq & orF awr F wfiew ot | W9 A £ IT 9T QA AT R I
WEEET A F W wAw & 4v gw § | A arfzy g 7z Gwar A
ST WA WA g, w0 gaw geam | ¥ fagir @, #fed oagi v dwiad
T wEA 0 A7 gAY WA W g1 AF0 | TWAT ¥ A7 5 wiAwx ¥ fgay
2, AiFA, ¥ TAAT SET FEAT A@Al | ¥ UF G ¥T FTHC IA T AMAT 47
7 fF 22 wwgEe &0 A aerdEw srdr | 1 wom w9 w2 B ouw ad
faar o, fomrd wane 15 FEvAT & | a® w1 e w@w car ww @ wdET,
AT FT fRIAT AZAT AT | 15 AT AT | OF wqq w7 feeonr advdl w1 99
g1 T wza 1 wigaor qreew g a1ar | G g | g w18 qqq oo
a1, Al WA OF 77 #® AwAT 0ol | F & a@m faw oF %o ¥ fawr W
W ArT a7 FEqg AT #1 #fw | g & awTwer § A1 F A g w
g fanfaqag aaq 4z @ 41 | 7 agw AT WA ZA, OF A3
39 faq Fea13 W AT FF 7 AAA K | v @t | aefagar ag 3 fF o
oz faa = s Az 71 favam W |y off g w0AT gEAr 31 9T |/ 0F e
o7 gaay eyl areg w00 &, w7 | ¥ afew w7 Aatad o fogr aTar
HORTT F TH A% A T4 FIAT TEU AG | qrdwr, 39 97 5 wfgwd w447 4T
HEAT | FE AT E OFT T F9H FTFMT | gwrr | 9% & ad & Arfadi & 3057
7z ar fF 15 FaFT 7 ag fHamn $TIAr | o 5 ofy o &Y 2w q A3 AAAr
Frar we faar sarar | & 7dY At | qar g fF 1 34 TER T A4AAIR
wrr faely aifas Far feefrsnifadt s 22 5 a0 a1 28 exadwraqmr 2w
FAT @ 47 fF AT AART FT AT | gaF FAT AT FT AT LA I AT
FATT FTATE AT T FUG 15 TAFAL | gy oA g1 Foad aanfr o 3740
F1TFZST GO FATI UGN SATATREQ | | Fy wre 7507 A oA d, foaw =
|5 ATErE AN A qur fawaar 4t B gw @ A oqaear adft FX wwT A7
g fza ar aw fza ag avww sFAd | @) wUv FArEE F A w0720
FAT AT duz W afear A AT F A= | g &, A1 30 B qww 741 gen o

A%E N ATSAAT gACT woRrT & franr q
wgvew, 5 wfowme @ @ X W | &, zawr uw wEka fEOd ¥ TA ASTAM
qe it | gfrar #) aa wewrd sy ac | 90 s g
AT &, "7 afcfeqfaay § w2 aaar
qgar @, fafg T o qw a7 Awe sy | wimw,  aqwa feaoaar @
TE A AT FTAVAT AT FEAFY | 7 FIF Fo THA TS FTN 7 FZ
wAT § AT THA &S HEg A &) | wrd wrE g agr wfr af farw
afea foe off a0 & goadurg | qreq FA4 AT AW AT F A
frgra €, 39 afvadt aqa @ (a6 | & 12 0% q4ar A< TAC AT A
A @ ALF FLAAATAATY ) oF | ogF A xq w0 7y 4, R owoowp i
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greafagal a2 & 5 s @F qaE,
T AT AT WY qWET AT HFIET
T oY IAH ATerq F T@T F, G-

[1 DEC. 1971]
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% ar adr fearft FAT & arz—are, wA-
TR FT a27 ATTEAT ATUT HTH A7 2 |
ol wrar w74 ¥ faqo, w4 gwEr

ST OE @ & IR WA A W | gy & faw, # waw @A F fAn

7 WIIE To HTATAT & FRTAT AT HHAT
a7 | afFq dwem &1 TwE A AT
oAt qrAw Far & 5 oza awwrr w7
TR T ATAY, T IMF A & AAqA
SACAT &7 AT F AT Fo AT asA0g
g A1 ot el T Far av fF 30 FO%
To FT TET AEEIT F FTEOT AT &
grard, okt & <rar IR T | 7 A
swar & 39 g & dve wat aw
7z Fraw off 97 fF 7 37 a8 ¥ 9
FT IT FTAT AET 4 | THT 47 A7 7Y
g any ag 90 faua At & 1 W war
7z & f& o I 30 FOF To Fgv
2 W< IAFT uF A3qTE AT §F @Y
a1 o faraar ow gw AT FT AT AT
FrE FT AACAT AT FHEAN IAAT AT
AT KOZTATT &1 &7 FaT G5 7 |

wgEy, @y AT H wEgr war fw
gw ®%E # § A AW &7 (T Ay
) vy am foaw dEw s oafe
% falt &1 wregr AE § AT FA-wREY
wg gar @ fF 7 @ ow@w oawy o
z, affw F Wt gadt @ arFgdy gaa
Z f& qm %Y 717 @, Rw FY @@
FI0 1| ® s wrgar g B o & amm
FOAF OFA FTIH AHIL A FAY T

gq AT § ATH AT KT EAT A0S
ot For & sxv Frardty ¥ 78 2| 41 w07
AW FY, HETW FT T ATAT KT FZAT, FT
frogd & waardFam & wg @ §
f& ¥ or I 3377, 97 919 9T AGF
fogma & Fw@z & "8 1% srav §
I 97 FB YTET qTAT §, IqAT AW
F AT 937 29 F 9ZA FT qIAT
2, afre 2z Tzar 9% FArA 08}
" wir & f& ox wrdy 0% few gwre
A WFAT IE-AT F A4 AT fwar
T WAL F 99 F GFT T g1y
st fv oF a7 wgFwT wefr  wEary
£, 37% agl T S w1 A qoi Arar
: Iad wE I sanar fewweft a8
afe 77 Fg1 7ar B Fr wrdt & Hzmry
FT AT & ATEr 700 FTAT FT FFTA
9 gava fwar Tar 91 3T A7 42
faeft 37 & uF seFdET w7, oW
fewz w1z, ox S, a7 ez %
aeew #1 gaarfort @ s00 W
at snfeat f 1 Gz F a9 7
fear "mr faar v s 37
¥ WA AT WmEF & fRg ox 4f
TEILT WA AAT AT F1 09T Far aqv
g% fau qaie fawdfr gaw g a9,
wa faqu ara qra &Y 41 #y sfewar
AT FArF qqf &7 fawar OF &y
T8 9% T AT Fgr war x5 owrd
fasty sxfer car w7 aFar g, afsw
ag wraroey safer J8f a1 3w arfam
F 97 oot F §YF 97 10 waAY
ufeas § A< gare faa w@dr o 947
OF 9 | IT UTEY F HAC AT 4T AT
IR IAFT AT IFAT | IF7 A9 AT
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[sre i wrere]

%wﬁmw,mﬁmm»

T, FATL 2T ATEER swArdy Wy,

mmm-@m (msr&w)
faa wey wafaw a@t 97 ﬁﬁm
7% ATIEAT EWT |

%o WiE WEEIT : FA AATT A
¥ AT T Ar IAET fAc "qrAre
g4t % @@ o7 fF F@ Fr9r F HEw

X

AT EW, IAGT WA W HAT
oy gntr, wfFa gaw faw oAy
%Tma’ﬂm% T I
earar & s foad  dam ¥ oz
faw wAY AT FHL HW aW HAET ATEY
zre £, 4 #wwar g froag frag gand
o FAT A4 FT TET QAT | UGG FW
S AT aRrT @ TN § fF A, .

ﬂ*’ﬂ

Y wwAT wet ww (Wi g7w) .
ffaeze § mew fFar gmma

go wWrE  wgrEiT FIEAAT
fafaezs & 3@T o1 FT  waAvlw
foarsft & qAd ¥ ITAET FE FT
arg ® OF FEHT AT FT AT
oAt & wifas %7 s 37 AW
fF A% FEA T T A A1A
wrodt @1 & awmar g 5 4 73 ard
ari #r gfar & w@a g ofr faamw
ST ATEFAT F AZUA T4 ATd] &1 LAY
avg ¥ sreargy fAaar @ o g Ay
mi’cmmﬁﬁﬁrm
FrE gwer A A0 gEar @ A,
mﬁwmraﬁrwfwﬁ%
wu A ‘aiFEfazm o oam g, ow
fgara swia G 7 fgama awrar & fr
oF WAl 9C 12 @ Wqq AY ATHIAT |

i mog #1 WEr 4 g w9 ar |
7 FUSTHT AT Krger & G ZrATE
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i’rmﬁr&qﬁr{um g awi g/
UF FE F oAdr wowTer @A Ay
ATHIT F W ATT AT A8 wiw F7
Tz wa ww fFy w7 W g 9w
| ®T FW FTAT ACHTT WY K1E TELT v
TE qrAw gt 7 owmr adta aradt &

-ma’mﬂmxmraﬁmwﬁ

AT FT qIAA FIA ATHT OF HiA
sfior 87 wgr wryar B g gaAr sTAT
wrfgu o 9aF fao & aw frean
TZAT AT TFT | 9G AT A AT Wiag

g¥ #rE § waerae W, fow qag 9few
FAZATA AT FT 7T geAT §E v
IAF AM™ 4% qor gFM F rav
A WAAAIA ¥ WET H, TL FEAH
#1¢ @ga w1 feqr 4@t 2, Ffwq a2
wgT &1 wwer famar §; @7 990w
FAAT TAAT B, 99 FFAT AT FEA
¥ FEET TEATA FAT &) 4% ¥
AT E1 @A F FEA HT AT FIAY
21 ad uw wrE AT F, AT 7 IH
I wET T FFAT fAwar 0 ¥z
FTFTT FT 94T AET ! FAT AT wATAT
F TAT A4 7 W7 AT AAT TF AT A
T o ? s ama § ar gad g
Fq1 waer Pearaar ? g w98 w7 A1
FAAT & AT FAT AT AT TAT T
qG AW T FETATT WY AW FLT AT
TEF A 9T A97 4| TTA9 FToAET
Y T ardy
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¥ AqTH FT 1T AT 2 Al IN AR
3 AR ag FE AT F % I
A9 THANHE T AT, TH AW T
AAEF, T4 ATAT 9T Aarz@ (AR
fr wds srEdt gv oA T A2
T Ffez & & Fw gaEl 7 s F0
AT § AT 9§ $g F7 f% FA7 F0gan
Z vz gwedl w1 4 qget are gt
FF W@TE A qWE gH TEd At ™
% 7, oArfanr Fwwa F oama 6
A% £ o o 4 gam far W@
za w7l war v 5% 8, amF gAd
T2 H99 WAW TEF F, TW IT 9T A
FH, (AT FLA | HCRTL F AT FLA
#rafgrr a9 @ &, " AT aw FJ@dr
2 Ffgw wifeqa ard = & fan
o fame w7 fF 3T A qwdr | FLF
ArfEas A0 F4 & g & s "
M Z, WEAM AW F AZ OF A FT A=A
9 arr  mar st g fpo ot gadt
A FArE w wEr fawre faar 49
Y FT AT FL (G971 FAT g8 GIFIT
F s gzrg Ararea #r fgrar g ?
q FE AAAT, AHICAT AZ AT IAT
ZEM L W OF gard F1 faw wwar g
Zuq Fgr i o ared o9 3w § 99 @
2, A% gEM A ST FT @t F A
v g 2, 398 faw wrd & Ao
et fawadr &, s®% IUe w4 I
T AEF AATH | IAE FGL AE AT
AET AGT | OF A9, FH AT, 15 AqATH
20 1" aF el fawaAr 2, (F agy
Frar % e i a5 9 v @
A1 ot &) A ger war fy o fear
arzdr famedr 3 3a% FI9T ATEO-IR
A # AT FfEArE § ? g e aav
fF Za amy & aed & fqr g6fza
geq F AT | AgT $Hfzw F fag
o 4 A & | wAr aw ®ogAy
frewm wE R 1 AT E arw Aw

11 DEC. 1971]

|
l
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Al wTAT Aaq g, qfFT IAF F:T
Y ZFw WA H ogWw WAIR Z )
afgw g wwiar arfeo, @@t 29 o
A#Y qray &, wgl f7ae® &1 FT F17 F7A4T
arfgn, agf aeFT Aw= ®H @ 73
G|

wiEA, FHEM WORIR ¥ e
% oquraT &1 w5 A w7 F0ogEeE
Ztfwe, FT A" F geary Ffan,
A A TEATT TFA T IAFT F ToA
FIAT ATEAT E | IR wEr 7A@
Wt 73-732 A I £, ‘mrEE-sg
EARE A Rl S e M I B
1A qrdT q7 A1 TG 9 franw
# aq% 71 fewra § /w3 & o 3 Ay
AT WAL K H17 "R NT A AT w7
qFA & Al IT T HIT 10 TTHZ AT
15 99HZ ¥ AN, TAH T
AFATE 3 7 AT F7 FAT AgY AT AT ?
afea gardt a7 A 38 gEwrT 99
ATAFTT AT F4% § T wqar | T A7z
& 1 faemadt oo o st §, 3% g
gara fzar ) a7 st & arfeqi &
g7 . ger-maifawrfc & arfas
g & foa s floma & sz
was wAr Am fawewm 3@ g
g (983 w7 F F9 W w a A
ATq &1 #) a0 A qrfzai F A1 faamn
werd ff STy &, 37 97 #T 4 a4y
FATAT AT AFAT, § FET ST |

wEEd, WL AW F AvRT AT AT
g AT FH g9 KT A@ 2, faasy
Tay 1 g9 wifan wfama 7 £ 4r)
atT sy & faw gg @3 sqrare ey
# oy 77 frT & srae Pear v atrer 2o &
ST W ATATE E, Wl OLEE AqTIAR
Z 72 uw adr gernfas waifed (gea-
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[zro ar§ mgrdTT]

Fiq 4€q) A TS g, UF UHT qAE
ax war &, faa® grer aga sArd &
g faa® sTT 300 #T 400 sl
1 drfwaw & am faawr wOd #r
ATTAT T & IAT FAT THEIE ATTAA
T AMT-ATE F1 MG F, WL A IO
aff Far fad smT = & T g
GTAT CEAT F | TEOE AreER faar #i
200 AT 300 W@ % 97 IERI AT
fzar | gwa w4 T w¥gr 5 @ e
qrEA AT A GIEE A AZ AT FE
%, 97 W% AT A A, FAATT A (A7
aeardl @ard & fag & fagr s
a7 T (FAAT ZWT T OATH AT R
Za # 1,300 T 1,400 FULT ®7F &
qrar fear ST & &t 999 ¥ gfz ara
st &1 fwm @ s 5 amAmw
HrAT FT &, AT AL ATAT AT FT
700 T T AT T94T & | HTC IAH
g 200 Ffaa w1 Afwrm fr T
q AT 700 FUT F TH UL 77 1,400
FIZT ®TT FT AR T TATTE | AT ST
T TetE Aifwrs w1 Ng-AT aFErTe
FT qFd § arwy, an e ofr adii 7 7%
ATATET FT HTHE AIFA 97 J9AeT FLF
st wrdz grza 9% @z arEAfaw Fer-
% & fasar & FfFT 39 gmoamy
@ #, §9 fafea §, 79 R &
for Ggras faar gar & ST zaw
& qATET FA@ A, dAN ST IAH AATA
AT FLFT © dard & fag gz wfg
ST FT A AT AEAT A awaar g 5
7 faw az 2 s &1 wEew A
qeat, afew o W aga FF0 ¥ A
q forsy gwrer wara fog w2r @ 7 @
GeAr S O

|
|
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o &1 99 F &) A ATHEA| AT
Hq«‘tm‘rfmaﬁ 7w mwadn v oz
- ara & g e w1 waa @ & qE A0
w7 s wAE w7 famen faar fzee

ATAT F FTIO AT EAT , d99 5 (9
| g 7w faar wer A @ 9
| S AT Fid § T S e g
| 2 THET M ¥WT THT W) FwE &
ST AT TH ZF A1 G AT AE TEA
AT @A | T avE 7 agt & feawey
Zrar &, wmA dvg 7 fiw w7 q3W 2
AT A9 (% o =g 97 g f3a0
afFa wrd & swerw A A & oaar

2

I & FoeR (R0 AR £ T &
| e Aeq wEd £, afww o foawe g,
TAATE, § 1T AW A1 F T 5 4797
faa #=, 399 @3-z ¥, WA A
F TT & | qE WITT I TH0AT AT HH,
LT w1 OFT ST TH, AT ATAT ITH AT
FU A F1E TELT g1 @AY | AT AEEA,
AT TA ATAL FF GHAT R T AT,
T 93 arfedi 997 w1 949 w7 99,
2 glrag ¥ &%, ar afasw FawEr
% wreor e gfaarst # wroor faaay
IHI FAE A1 IAAT A1 FT T3 Y
TAAT HI &L FT AH IS ZT HT
| wEraww & o3 1 7@ T uw 9w
FATA FAT ATEAT E AN TA { ATAT FIH
BT HNT A ATATT T E |

|

§ UF 17 TAME 7 OAT TN A7
arag aras 1 Er 4 faed ¥ oar /e
@r a1 | faw ardt § F d31 9r g0
@ &1 zrafa w9y 0 3w wrafaw
FTH A9 a0, T@r 97 feqdiea &
Fzfar F S0 7 oar qwar & 5 oo
qfeaa d4t a1 g | 9FF A qF AT

HETET, TET T R ATA & A |
q@AT AT § 5 v W@ 7 a0 w

¥ &Y zrax # wifaax w1 7F 97 F72 w7
fm arza, amarT acw gy wrar | 97 F Tt
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qFAr 9 AWA F 20 fAz T 1 IEA
F2 far 28 %3 AFFET @AW T AAT_
w7 Tar fraa aw au, 4 F2F AT A0
a1 74 ArAT | A7 77 FIFT A AAL K
qAAT,IAT [ICFAT ATT 7 OAT 9B
a0t fFAT A Zigy ¥ A0 47 0§
a1 7 frw s B, A ad A I A §
a8 FET AT, AvoEr aqr Afgm ? AR
FEF, 1A TATA FT Farq LfFw | ql
Fga AT, A oAt 9 A7 AT Ak Z |
q7 FET 9 AWA H 20 Az 1 A1 A
Fga AT AT FAITC A1 (7 F47 AUfET
W5 w21 Ay A1 39 fragr, AeE AR
g7 TER A, A THFATE, TSR AFAT
g, MRl T AFAT § 1 TA 9T HA FRA
fif7 7 @on &1 747 47 BEA T WAAA
F7 2 ? 417 42 aF WA AT AT FA
TE1, I TeEtT garar i a3 a7 A Fg
Fore Iwn fam w1 SreaEa qEl, o
frsemr grr za% fan o =91 78
TZA TH AT FLOOF AT AT F A3
%077 424 &1 grafa wre AAAT AT AT
F AAAT I AW, 2TH AATET 1 IENA
Fzior &1 346 g ¥ @ faar A 57
41 # AT WY AZT BT WN & | TAl
qifear & sz WEA wEEEE 47w
AR F, AW AT AT A, ACRA AT TAT
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SFITH[ T T AN F7 FrE qETT Ag)
@A
-

zafae  wEma, ¥vr s frasa
¥ fr e wwT § 99AT 7 oA 0%
T T 5 390 A o faak e
ATIA T F, FAAT & ATAT IS a2 TGV
@ fF 9T T FA T FT AT (wgql
g, 3 F wed awar A7 FOaAr q
A2 FT AT AfFAr 97 g w@ A F
AN FT T W FE qAT gD F 7
I @9 F9 20 gAr | A wealEw
®T § A99 FTT OF 97 419 FIH
F ogWg Sl E wA AU AA4I9,
uw odig, oF fawmr @ WA
G237 g0 2 | T § FAwAr g, ATy
F2A F AT AZAT G & FOT ATTHI
fow war & 7 &1, §9fFT o o 9
i Qo & ", faer g AT
T GAA FGT AT ATIET FTAT EOU
ff it am 97 FT @ E THT T w49
gy, 7 FW F ATT AATHATE ATQAT
ZHFT A oz gvn & owhE el
g fowmr @ fegr-foag wrge

- gad & Frfaam dw feem oAl @

FEI(7 ¥ SATEAA F (440 AN A ATy |

g A\ 0 aifEa w0 oAF T
wgT Tizfas w7 97 &7 ar 18, #7005 qF
E oL qAAT A1 | A, AR AT AT

qqiAFE SETAT wT @ A, F@0 4r |
A TE | FT AT H T ATE B AL

w7 7 fpd B gevar w0 A7 T S

37 ¥ AT 7§ FI0A0 A0, /v fwr |

TA T W AT FEOT A00G ¢ % wEgAl
% fedaries =0 ®0 574597 F1 FACHT
i WG AT ATH TAT w1 THANT wEA
F1 Zw4r7 7 S wifws 4T &, I 39-
A AT F AT AT G AFAT ) EA
6—I3R. S.[71

|

FIQAT | TT WAl T qT9 H1T T FICN0
7§ =g segEw Fr faow wwar g
AT wET & %W w<ar § fF ozEw
favanmT w1 901" FATT FT )

THE DEPUTY MINISTER
THE MINISTRY OF FINANCE/ fsjg
HHTm H &**<& (SHRIMATI SUSHILA

ROHATGI) : Sir, I beg to move:

(N

"That the Biil to provide for the levy of a
tax on railway fares, as passed by the Lok
Sabha, be taken into consideration."

Hon. Members are aware that after
discussing the matter with the Governosj and
Chief Ministers of States at a



163 Raihrcy Passenger [RAJYA SABHA] Fares Bill, 1971 164

[Shrimati Sushila Rohatgi]

meeting held in New Delhi on 12th October,
1971, certain steps were taken to raise
additional resources to meet the expenditure for
relief of Bangla Desh refugees. One such step
was the promulgation of the Railway Passenger
Fares Ordinance, which provided for the
levyofatax of 5 per centof the railway fares paid
by passengers for journeys commencing on or
after 15th November, 1971. The tax is being
collected by railway autnorities as an addition
to the railway fare. This levy does not apply;j
either to fares less than Re.l or to season tickets
for which the corresponding single Journey fare

is less than Re. 1. The former exemption
keeps out of the tax a majority of the 111
Class passengers travelling  short

distances. The latter exemption in respect of
season tickets takes outside the purview of
this tax many commuters, travelling on
season  tickets. The tax is thus generally
likely to impinge on passengers travelling
longer distances or by higher classes.

Under  Article 269(1) of the constitution,
this tax, though levied and collected by the
Central Government, has to be assigned to the
States under clause (2) of that Article. The
Constitution provides that the "not proceeds"
shall be distributed amongst the States in
accordance with such principles of distribution
as may be formulated by Parliament
bylaw. As the States are to re-transfer the
share  of their proceeds to the Centre for a
specific ~ purpose, namely, relief of Bangla
Desh refugees, clause 6 of the Bill enacts a
simple mechanism for distribution of the net
proceeds of the tax on tne principle, that the
share of a State in such proceeds would bear the
same proportion as the total sale of railway
tickets in such State bears to the all India total
of the proceeds. |

""ASir, it became necessary to impose this levy
through the above ordinance for the following
reasons :—

(a) Parliament was not in session.

(b) Action had to be taken immediately
to raise maximum resources, as delays
would have impeded our efforts in this
direction.

(c) Steps were required to be taken to
collect the tax where advance reservation for |
journeys commencing

on or after 15th November, 1971,
were made.

(d) Other preparatory steps, were also
necessary (i) to keep the collection
machinery in readiness and (ii) to avoid
inconvenience to the travelling public.

(e) For the above reasons, the date of
effect had also to be kept as 15th November,
1971.

The present Bill, which has been passed by
Lok Sabha, seeks to replace this Ordinance.

Sir, the above tax has been imposed for a
very laudable purpose. I, therefore, commend
the Bill and request the House to
unanimously accept it.

The questions were proposed.
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MR. DEPUTY CHAIRMAN Mr.
Balachandra Menon.
SHRT BALACHANDRA MENON

(Kerala) : Sir, I am sorry I have now to express
my views on this and say that this taxation was
uncalled for. As Rabindra Nath Tagore has
said, "It is a royal joke to beg of a beggar".
And that is what you are doing. Here are
people who are groaning under the burden of
taxation, both ihe State and the Centre. The
ordinary man bears the entire burden. It is the
tnird-class passenger from whom you are
getting ths maximum. He cannot bear that. He
has been burdened to such an extent. And you
want him to bear this burden also. And what is
it that you are getting ? Only Rs. 7 crores for
the refugees. That is what you will get. If the
ruling party had appealed to other political
parties to go along with them, go to our people
and collect this money, that could bi done.
Then we should have been in favour of it. Tnis
burden could have been avoided. But you
never did that. Every time this has happened
and every time we have opposed. But I am so
sorry that even now to oppose it will look also
ridiculous. That is the real trouble with us,
because w.: are as anxious as our other friends
are that those who have come from Bangla
Dish should be properly looked after. We are
as anxious as anybody else. I am sorry when
you think of war only then you think of a
friend. The ordinary man is already finding it
difficult to bear the burden, and here you are
putting more burden on the camel's  back.

We know this problem is before us. We
know that the outside countries are not helping
us. We know that our appeal for help for the
Bangla Desh refugees is not finding an echo in
the heart of the world public.

We know that. But it is time for you. So
many steps could have been taken by you to
reorganise the entire economy on a new keel,
on a war footing. Have you dared to do it? No.
Blackmarketing was continuing as before. The
cost of living was continuing as before.
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The State sector industries must go on running
at a loss. The huge bureaucratic burden must
remain as it was before There is no sense of a
war economy. Tnere is no sense of any
patriotism to set the whole thing in order. This
is a failure and tnis failure is going to cost us
much. I am over-anxious. Even at this time I
will appeal to you to understand the havoc you
were doing if you hit this one beast of burden
the poor peasant and the worker, on whom the
entire edifice is built. The entire burden is on
him. This huge thing is kept on him.

SHRI SHEEL BHADRA
(Bihar) : For Whom ?

YAJEE

SHRI BALACHANDRA MENON I am telling
you for whom. It is only to benefit tne
monopolist. For whom ? It is only to benefit
the big landlord. It is he who has bled this
country white. It is for him that you have all
these days Worked. And yet. even in the face
this crisis you dare not raise your hand against
them. I am only sorry for that. What is it that
you have done ?  How many blackmarketeers
go about ?  How many monopolists go about ?
Have you ever dared to do anything against
them ? And now, at this time when everyone
must be vigilant, when this rear has to be kept
properly, those people who have been
responsible for disrupting the economy, they
continue to Oo that. And no steps against them.
I would request Mr. Yajee and others, if they
were really putting up tlie fight, to fight some
small thing—because you can do only that
much—to at least raise tneir voice of protest
against the present condition where you
allow tne hoarded money to continue to disrupt
the economy. Now, what about taxation ?
What about the income-tax arrears ? You
cannot immediately collect the income-tax
arrears. But that is because you have continued
to be negligent. Any time any of these Asiatic
countries will have to face such a situation.
They must always remember that evil-doers are
out to do this sort of thing. And you should
have been careful.'" You never cared to collect
the money. When you could have collected it
you did not do that. ~ Why didn't you at least
call the opposition parties together arid ask them
what are the new methods by which we can get
at money which will help the Bangla Desh
refugees to carry on this war—an elementary
thing—witq
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[Shri Balachandra Menon.]

out resorting to these ordinances ? We were
meeting on tne 15th of November and you coula
have come to Parliament for advice on that day.
You could have at least waited till tnat day. But
no. This is arrogance and notning else. It is
political arrogance by a majority party which led
you to ruin previously, and which may again lead
you to ruin if you continue at this rate—not that
I want you to go to ruin. I will be very very
sorry if such a thing happened and I do not want
such a thing to happen. I want you to go for a
rethinking, to respect the opposition. Everyone
here is as much anxious as you. Any party,
Right, Left, whatever you call them, on this
question we are together. But you did not dare
consult us. You did not want us. You did not
require a helping hanu when everybody is
preparer to give you a helping hand. You think
that you can carry on. Ana this is the arrogance
which cost you much, which will again cost
you.

Now, Sir, we know how the Railway®
function. Ticketless travel continues as before.
Huge bureaucrats there are who defy our
Railway Minister. The Railway Board
Chairman and others, even every minor officer
tninks that he is a big man. He says that the
Railway Minister is a temporary employee;
"lam permanent." Can you believe that ? And
this is the sort of thing that you have got down
below. Everyone is arrogant. How many ?
What an amount of waste also ? T would rather
say that in this case very strict action should be
taken against people who refuse to pay the fare
because this is a war period, this is a very
critical period. Take drastic action not only
against officers who go wrong but also against
our own people who refuse to pay the proper
fare for the journey which they perform. At
least that cannot be there. For a job that you do,
you must get the cost. Even that is not there :
why talk about socialism ? I do not want that.
Let at least the market philosophy guide you :
That also is not there.

Why should I pay for the discomforts that I
am having ? That is it. In the railways, any pie
that I pay is for a discomfort and not for a
comfort. This is what is happening. I would,
therefore, say that this joke that you are playing
en the people, collecting five or six crores
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of rupees saying that a big thing is being done is
only an eye wash ana nothing mo'c than that.
You should have the courage to impose greater
taxation on people who can afford to pay. Here
is a position where you should come out and say
"Yes, we have decided to tax all Government
officers who get Rs. 1,500". They should be
asked to pay 1/10th of their salary for the
Bengal Refugee Relief Fund. You bring a le-
gislation to that effect—that anybody who earns
Rs. 2,000 should pay ten per cent of that for
this. We, Members of Parliament, shall start it;
we shall do it. Will you do it for those who get
fat salaries much more than any of these
Members of Parliament? We are getting as
much as clerk—if not in the railways, at least in
the banks.

SHRI LOKANATH MISRA (Orissa): Junior
clerks.

SHRI BALACHANDRA MENON ' That is
our salary. We are prepared to pay. But have
you the courage to tax these bureaucrats, these
fellows who get fat amounts ? I would,
therefore request that a new tax on those who
get Rs. 1,500 should immediately be resorted
for the Bangla Desh Refugee Relief Fund and
for fighting our war. Had you brought an
Ordinance to such an effect then at every street-
corner and every trade union meeting we would
have said "Here is a Government which dared
to tax a bigger man".

Why tax the poor man ? He wiH carry the
burden because, luckily for you the railway
passengers do not get organised If they got
organised Mr. Hanuman-thaiya would not have
dared accept this thing. The poor man in our
country is not organised and, therefore, any
man can ride on nim and you are riding on him.
Time is fast moving and he knows how to
throw off this burden. So, let this Government
be a good rider. Otherwise the horse or even the
donkey will know how to kick it off. such a
situation should not come. I would therefore
request you to have a better understanding of
the economy of this country. The poor have
suffered too much; they cannot have even two
meals.

What is this one rupee on journey up to 100
miles ? Tax those people who travel first class
and second class. Tax 25 per cent on those who
can pay; that
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will be of use. Tax them more. Tax those who
can afford and that is the correct way of doing
things. Tnerefore, 1 would appeal—although I
do not like refusal of payment of the increased
passenger fare—do not collect this from the
poor. That isiwhat I would appeal to you.

DR. (MRS.) MANGLADEVI TAL-WAR
(Rajasthan): Mr. Deputy Chairman, Sir, I rise to
support this Bill. The need for the Proclamation
of tne Ordinance was, in my opinion, a valid one
although it was a very snort time before
Parliament was to be in session. We are passing
througn very difficult times. Our country is
faced, as the Prime Minister has said, with an
indirect invasion of one crore of people. To feed
tnem and to give them shelter is our
humanitarian obligation of not political or any
other type. We are not, forced to do it, but we
have to do it because needy people, people who
are homeless, who are afraid of their lives, nave
run to our country for shelter and food and
crores of rupees are being spent. I agree with
some Opposition Members that a sum of Rs. 7
or 8 crores which we are going to collect
through these extra fares is not a very large one
and Shri Balachandra Menon has very kindly
offered to collect this sum by his own efforts
rather than the efforts of this Government. Sir,
this is a question of running a Government. It is
not a question of just one single item, but it is a
question of adding to something which is
required very urgently and, therefore, in my
humble opinion, Shri Balachandra Menon's this
kind of offer cannot be accepted by tnis
Government.

Then, Sir, Dr. Bhai Mahavir has mentioned
that the money could be saved to a greater
extent by eradication of corruption. There can
be no two opinions on that. Corruption is there
and the Government is alive to it and they are
taking steps to eradicate it but it is a longterm
work. You cannot eradicate corruption in a day
or two or in a montn or so. Therefore, to save
money by preventing corruptions should be
there, but it is a long-term process. Also I agree
with him that all the corrupt practices, under
Railways, i.e. theft, pilferage and malpractices,
should also be eradicated, they should be
removed.

He has also referred to black money. B'ack
money is there. There are different ways of
collecting black money by people
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and the Government sh mid take steps to bring it
out from tne hands of those who have got it, but
tnese are long-term measures end tney cannot
immeciately produce results. The,ticketless
travelling can certainly bring immediate result
and the Government have taken steps, I know
that and the ticketless travelling has been
reducen to an appreciable extent  in recent
months.

One hon. Member from the Opposition has
condemned the police force as such. Sir, there
might be instances at different times and different
places where police has done excessive things and
they must be found out, but the thing should be
probed into and the guilty must be punished. But,
Sir, the practice to condemn the police force as
such is a very dangerous one. We are living here
in Delhi and even in other .places the Leader of
Opposition, like M~KJyoti Basu feels that he
should have police protection. Police force as
such is a backbone of our law and order and if we
condemn the police force everytime something
happens, some instance occurs, some excesses are
done, then I think it will demoralise the police
and they mignt also think of taking measures
where no one would be safe, where no one's life
would be safe, neither ours nor theirs. Therefore,
1 will request the hon. Members of the Oppo-
sition not to indulge in this practice of
condemning the force which is protecting our life,
property and its very existence. The other point I
would like to make here is this. There is no doubt
that taxation is not a very pleasant thing and the
poor people have to suffer. These are indirect
taxes and everyone has to share the burden.
Everyone suffers but exemption have been made
up to Re. 1/- and in the case of season tickets and
this will give relief to a great many people who
travel short distances and do their every day
work. There was this suggestion that the people
who are getting salaries of Rs. 1,500/- or Rs.
2,000/-should be taxed more and others less. I
quite agree that the poor should be burdened less
but here in the case of a five per cent rise in
railway fares j one could not make much
distinction | between classes. Therefore this point
is ! not relevant here. I think people who can pay
are doing it already. I think it is being done
althougn it may not be known to eveybody.
Members of Parliament are contributing, others
be contributing, Ministers must be
contributing.
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[Dr. (Mrs.) Mangladevi Talawar.]

So those who can pay are doing it either
voluntarily or on request That way this
suggestion is being implemented. Of course I
quite agree with the principle that people Wno
can pay should be asked to pay more and
people who cannot should not be aksed to bear
more burden.

A point was made by one of the Members in
the opposition tnat this measure is anti-
socialism or that we want to destroy the poor
and not poverty. 1 think it is not a correct
statement. Nothing can be farthest from the
mind of the Government. One of the hon.
Members from there said that tnere is no sense
and no patriotism in the people who levied
these taxes. This was said in general terms. To
assess anybody's sense is a personal matter and
I cannot say much about it but the charge of
lack of patriotism 1 must challenge, i think
every Indian especially those wo are in power,
our Prime Minister, her Cabinet colleagues, our
party, and I am sure members of many other
parties, are not lacking in patriotism. May be
tnere are other considerations because of wnich
the Government is obliged to come forward
with such measures of taxation which throw
burden on the people but surely it is not due to
lack of patriotism. There could not be greater
patriotism than in in our people, people who are
in authority, who have the good of the common
man at heart in every action and in every
thought of theirs. With these Word I  support
this measure.

3P.M.

SHRI T.V. ANANDAN(TamilNadu): Mr.
Deputy Chairman, Sir, the culture of India from
time immemorial is such that wherever tnere is
distress, ' has gone to their assistance. From tne
days of the Ramayana ana Mahabharata I quote.
Therefore, nobody in this country is against
Bangla Desh and the relief that the Government
of India has undertaken to grant them. The relief
that is coming from the international community
is not enough. The Budget amount which the
Government of India has allotted to the extent of
Rs. 60 crores is also not enough. Therefore, the
Government of India today under the Prime
Ministership of Mrs. Indira Ganihi has come
forward with an Ordinance for taxation. I may
puote here what that great Chittaranjan  Das
said in 1905, viz., no taxation
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without representation. It is with that
programme, policy and slogan the people of
India fought the British Government and got ria
of them. For the last 24 years tne democratic
form of Government has functioned. The main
reason for the Chinese hostility was that they
found that India was growing under a
democratic system of Government. The world
also aid notlikethe way in which the Gov-
ernment of India under the great leadership of
Jawaharlal Nehru and the Congress party in
power was growing. They did not want us to
grow so rapidly. That opened the eyes of our
neighbour, viz., China, which has a different
ideology and which has a different form of
Government. They thought that if India grew
and succeeded in democracy, it Would be
ruinous to their ideology of dictatorship.
Therefore there was hostility and our people
faced it successfully. Today the same
democracy is being pulled to pieces. 1 say it is
an affront to democracy by the daughter of tne
greatest democrat Jawaharlal Nenra, who
proved to the World that he was a democrat.
Here, his daughter Mer, who has come to
power, is shattering democracy by promulgating
Ordinances. It is a great shame for the people
and fo tis Here we have functioned very well
under a democracy. What harm would there be i
f she had waited for a fortnight ? Parliament was
to meet on the 15th November. Nothing would
have happened. She could have spent what she
is spending now. She has solid support ana she
would get the support of the people and
Parliament. The only objection that I raise is to
the way in which the Ordinance has been
promulgated and the Bill is before us to replace
the Ordinance issued by tne President. 1 am not
going to blame the Prime Minister. It is ner
advisers. Proper advice was not given to the
Prime Minister. Had proper advice been given. |
think there would have been no Ordinance
issued. However, tne Ordinance is here. When
rightly demanded by tne Working-class that tne
President should issue an Ordinance for the
grant af dearness allowance or bonus or for any
welfare measure, the Government of India do
not come forward, but here for a paltry sum of
Rs. 70 crores, there is an Ordinance. Was not a
sum of Rs. 10O crores willingly donated when
Jawaharlal Nehru was alive and our late Lal
Bahadur Shastri was alive ? Did not the people
of India come forward with bangles and golden
ornaments, With everything that they had?
Did
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they not donate everything when an appeal was
issued. Why was not advice tendered to the
Prime Minister to issue an appeal to the people
of India to rise to the occasion to Support
Bangla Desh? We are not against Bangla Desh.
But it is an unexpected one. On the 18th
March, Mrs. Gandhi was sworn as Prime
Minister. On the 25th March, it had fallen on
our heads, it came as a bolt from the blue. The
country is at a standstill. All our efforts are not
progressing. How can poverty be eliminated
when the country today is facing the problem
of Bangla Desh. We have to support by any
means Bangla Desh and the Government of
India. But let them take a lesson that this is not
the way although they may be assured of
support from the people. That support can
never be extended if there is going to be
another committal like this. Therefore, I say
that the Government of the day has failed in
not issuing any ordinance against the exploiters
of the country, for the control of prices. There
was a demand from so many parties for the
control of prices but the Government did not
come forward with any ordinance. That was
the right time to do it and the people Wjulci
have been satisfied. Increased dearness
allowance you will have to pay to the
employees. If it is not today, you have to pay
next week, and you are going to add some
more by granting additional dearness
allowance and again, the cost of living is
goingto go up. It is a vicious circle which is not
going to be controlled. Unless an ordinance is
issued, how would you stop it. But here is an
ordinance for the taxation of the people and
that too on third class passengers who are
using the trains in a majority; those poor
people are going to be taxed. Both Houses of
Parliament did not concur with Mr.
Hanumanthaiya to increase the freight and fare.
Nobody conceded his request because that was
the condition of the people of the country. So,
when the Railways were running ai a loss and
when to put a stop to it anu provide more fund,
if Parliament did not agree to enhance the rate
of freight and fare, in what way through this
ordinance we are going to them to the extent of
five per cent. The poor people are going to be
affected, as has been pointed out by my p.-
edecessor. This is not the way of running the
GjvemmlJnt. The economy of th: country is in
ths doldrums today. There is no end to the
policy adopted by th: Government. When it
was the appropriate time action should
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have been taken, but the Government failed to
take it. But in a wrong way, the Government
comes forward with such proposals thinking
that it has got the massive support of
Parliament.

Then, Sir, about the Railways there are some
points which the Railway Minister has also to
observe. He was late in taking action,
somewhere in June or July. There was a press
statement given by the officers of the Railway
Board. He should have taken drastic action
then it self. But he did not. Had he taken
prompt action, the present disturbance in the
Railway Board would not have been there.
From this taxation of five percent the Railways
expect to get more and therefore the
railwaymen should also be supported. It is no
use saying that the railwaymen are all right,
that they are Working, well, it is with their
energy and support that everything on the
Railways is being done— this is said. But the
railwaymen are not contented. All the works
that are done in the railways are let to
contractors, and in course of time the Railway
Board is going to come and say that the surplus
staff on the Indian Railways wiH have to be
retrenched. Without contentment how can the
railwaymen run the Railways. This candid
impression should be eliminated from the
minds of the 14 lakhs of railwaymen here who
do heroic service.

Last month ! had been on tour of the
bo'der areas. I have seen How our rail
wayman are 'uiKtioning there. Stations
arc : s foi- tlie refugees
who have com; in thousands and occupied the
platforms and stations. The rai way men are
doing a very good work, but they have to be
supported. HOW? Not by telling out ail the
work that they have been doing through outside
contractors  thereby leading to their
retrenchment. Lakhs of people are still not
confirmed. About the Southern Railway I have
received a letter day before yesterday that
hundereds of people are being served with
notice of termination of their service although
they have put n moie than 5-6 years of service.
It is ai! because the Railway Ministry and the
Planning Commission hive curtailed the
allotment made to the Railway Minister. I take
this opportunity to impress upon the Railway
Minister and also the other Ministers present
here to see that whatever amount was curtailed
should be restored back to the Railways so that
the Railway,
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wll work normally and the Finance Minister
who is now presenting tnis Bill can give
more from this taxation.

Finally, Sir, I will have to mention that tne
Government of India which is now under the
leadership of the Prime Minister should
evolve a policy to eliminate the poverty and
unemployment m this country. There should
be no retrenchment. There should be no abo-
. ° factories and firms. Unless the
Government of India comes forward With an
ordinance that there should be no factory
closed, the owners of the factories after
having got everything from the lactones, will
close down the factories throwing their men
into unemployment. How can the Prime
Minister of India solve the unemployment
when the employed people are thrown out of
employment anj swell the rank and file of the
unemployed  people?  Therefore, the
Ordinance, '* rightiy issued to improve the
working class conditions and the welfare
measures of the people of India, should be
given top priority over the other Ordinances.
Therefore, I appeal once again to the members
of the Cabinet that they should tender such
advice to the Prime Minister to see that the
country is always in support of the good
measures and I ! am sure the people will never
fail to support the Government of the day.
Thank you very much.

SHRI LOKANATH MISRA : Mr. De-
puty Chairman, Sir, 1 participate in this
debate not because of any other reason but
emphatically 1 register my protest against
the undemocratic Way in which this
Government has promulgated ordinances,
particularly this Ordinance alone with 12
others.

SHRIMATI SUSHILA ROHATGI :
How do you say it is undemocratic ?

SHRI LOKANATH MISRA : When the
expected help for the Bangla-Desh refugees
did not Como from the international
community, it was natural that the
Government of India Would depend upon
internal resources and Would try to raise
internal resoruces as far as possible. I have
no quarrel on that matter.

SHRI ARJUN ARORA (Uttar Pra
desh) : So this was also possible.
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SHRI SHEEL BHADRA YAIJEE
What is the quarrel now ?

SHRI LOKANATH MISRA : If you

talk for me kindly do it. I will sit down. I think
all the Opposition parties in India and more So
my party would have helped the Government
in order to find resources much more than
What they expect to get through this Bill. But
the way it was ,done was extremely unfair,
extremely undemocratic. The authorities
perhaps thought that there was no Opposition
party in existence in the country. And they did
it on their own. They could have consulted the
Opposition parties on a matter like this which
they say is a matter of national emergency.
They could have taken the Opposition parties
into confidence even if they wanted to
promulgate an Ordinance. There was nothing
wrong. On many other occasions the Prime
Minister sends telegrams to different parts of
the country so that the leaders of the
Opposition could come and assemble together
and advise her on matters of great importance.
Why did she forget on this particular occasion
to take the advice of the Opposition leaders in
the country? That is where the shoe pinches. It
pains us really to find that a party which
professes that they are democrats, that they
believe in democratic socialism,should go on
flouting the essence of democracy in this way.
Parliament was to meet on the 15th of
November, and the Ordinance came a few
days earlier. Many other hon. Members have
emphasised that point. I do not want to repeat
it. But it goes to show how flagrantly the
Government wanted to violate the essence of
democracy. Even if it was essential to pro-
mulgate the Ordinance just a few days before
Parliament was due to meet the leaders
representing the different parties could have
been summoned and their counsel or advice
taken or their consent taken. The hon. Minister
said that the Prime Minister had discussed the
matter with the Governors. She Would take
the plea that they had consulted the Chief
Ministers of the different States and the
Governors. But that does not satisfy my point.
The point is the Chief Ministers of different
States even though they belong to different
parties or parties other than the ruling party at
the Centre, do not represent the Opposition in
both Houses of Parliament. There are other
leaders called the Opposition leaders. They arc
the persons who should be  consulted on a
matter
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like this. When the Prime Minister does not
consult the Chief Ministers on other occasions,
why did she prefer this occasion for
consultation with the Chief Ministers, ignoring
the Opposition, leaders?

SHRI DEV DATT PURI (Haryana) : For
my clarification, can the hon. Member give a
single instance of Opposition Members having
been Consulted in matters of taxation, one
single instance anywhere in the world.

SHRI DAHYABHAI V. PATEL (Guja-;
rat) : Can you give any instance of taxes being
raised by an Ordinance, single instance in any
democracy ?

SHRI1 DEV DATT PURI : That is another
matter.

SHRI SHEEL BHADRA YAIJEE
Even the ruling party members were ngt
consulted.

SHRI LOKANATH MISRA : I Would
advice Mr. Puri, who is an eminent busi-
nessman, to remain in the Opposition and be
an Opposition leader in order to know when
the Prime Minister consults Opposition
leaders and when not.

SHRI SHEEL BHADRA YAIJEE :
Not on taxation matters.

SHRI LOKANATH MISRA : 1t is for the
Opposition leaders to say that. It is not for the
treasury benches to say that.

SHRI DEV DATT PURI : The consultation
that takes place between the Prime Minister
and the Opposition leaders is not a matter of
secrecy. It is a public matter. I want the hon.
Member to give a single instance in this
country or elsewhere where except in the case
of a coalition government, the Opposition was
consulted on a matter of taxation.

SHR1 SHEEL BHADRA YAIEE :
Nowhere, not even in Orissa.

SHRI LOKANATH MISRA Sir this
occasion was not an occasion or ly for
taxation- There was a national emergency.
The Bangla Desh refugee problem is a

problem of every Indian. It is not a problem of
Mr. Puri alone or Mr. Yajce alone.
Everybody feels that
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we must find a way out, and everybody is
probably as anxious as the Prime Minister, if
not more, that awav out should be found.

My leader has just now indicated that the
Prime Minister has never consulted
Opposition leaders on matters of taxation,
never probably has any country in the World,
has any democratic country in the world, taxed
the people through the promulgation of an
ordinance . ..

SHR1I DEV DATT PURI
different matter.

That is a

SHRI DAHYABHAI V. PATEL
That is the more important matter.

SHRI LOKANATH MISRA : Apart from
these interferences, Some friends on the other
side wantedt,. . .

SHRI DAHYABHAI V. PATEL
display their loyalty . . .

SHRI LOKANATH MISRA : .
display their allegiance to their leader and I
sympathise with them.

The Bill as such does not say how long it is
going to last When it becomes an Act. We
have been repeatedly assured by the Prime
Minister that the refugee problem would be
solved within six months . .

AN HON. MEMBER : Two months.

SHRI LOKANATH MISRA : Now

two months after ten months have passed.
Nobody including the Prime Minister can
assure when the refugee problem is really
going to come to an end. It depends on so
many contigencies. If anybody is going to
venture such a forecast he or she, however
eminent he or she is, is bound to go wrong or
as she has gone wrong on two other occasions.
Therefore, in future she should not venture to
make such a commitment to the nation that I
am going to solve it within two months or one
month or six months or five months. Let her
refrain from that. The country is with her so
far as Bangla Desh refugee problem is
concerned. But exploiting sentiment too
much- probably Would not be very fair also-
Now every attempt is being made to shift the
inefficiency,
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(Interruption)

SHRI DAHYABHAI V. PATEL
What will be the fate of the country if he were
the Deputy Finance Minister?

SHRI LOKANATH MISRA : The other
point that I Wanted to emphasise is —of
course, it has already been mentioned by one
or two of my previous speakers—e the
Government is lacking seriously in its
manifestation of earnestness, of a sense of
urgency or of a sense of austerity. Everything
that was going on previously goes on now.
They have spoken about austere motor cars,
marriages, this and that. I wiH no* repeat it
again. But there lias not been my spectacular,
distinct, change in their behaviour before the
crisis and after the crisis. They call themselves
the leaders of the society because anybody
Who is leading the country as Prime Minister
is definitely tbe leader of the country. And she
has fiftyt wo followers. But ererybody is going
his own way. This morning I saw in the
newspapers two Ministers of State
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are criticising the Prime Minister. This also
goes on here...

AN HON. MEMBER : Is it a matter of
happiness.

SHRI LOKANATH MISRA Not
happiness. It is a question of joint
responsibility. 1 want the government to
function as it should. Once the government
takes a certain action, unless a Minister resigns
from his post, he has no business to move
about criticising the government. Then the
question of joint responsibility ceases. As 1
was saying tne Prime Minister along with 52
other Ministers in the Central Government
should set an example for exemplary
behaviour in order to inspire the people in this
country. They should be in a position to tell
the people "We were enjoying these
perquisites. Wc¢ have done away with them.
We were enjoying these benefits as Ministers.
Now we have done away with at least 50 per
cent of them". Shri Hanuman-thaiya should
say : "1 used to travel in saloon. My officers
used to travel in saloons. Now We have done
away with that". If our leaders show such
exemplary behaviour, then 1 think people
Would be too anxious to co-operate with what-
ever is done for the Bangla Desh refugees. If
the Ministeis keep on misbehaving without
showing any sense of austerity...

ot TENMAE Fo @@ : §17 wWT 7@
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SHRI LOKANATH MISRA :...! can you
expect the people to do their best? Now the
poorest man is going to be taxed by this
increased railway fare. The poorest man in the
country is going to be affected by this. But he
is not grudging it for the present because he
thinks that he is doing it for a laudable cause.
Our objection is that it has been done in an
undemocratic way. For the cause we have our
sympathies and we want to contribute for that
cause. But there is heart burning because the
common man feels that Shri Hanuman-thaiya
is enjoying so much of benefits and he does
not want to part with a single item. He feels :
"I am being further -taxed even though my

earning is not even one-tenth of Shri
Hamiman-thaiya's earnings including the
per-
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quisites". 1 would, therefore, request the
government to manifest to the people that
tuey are serious about this matter and
theyare feeling as much as the common man
feels. Then you can expect the common man
also to sacrifice.

SHRI SASANKASEKHAR SAN YAL
(West Bengal) : Mr. Deputy Chairman, the
Bangla Desh issue has turned out to be a
viable anaesthesia for encouraging any rash
surgical operation upon the poor people of
India. Sir, during the last two budgets, there
was no additional taxation upon the third
class passengers. Probably the government
has come to repent and therefore under the
specious plea of assistance to Bangla Desh
people— for which our tears have no end—
you are inflicting a burden upon 90 per cent
of the railway travelling people Who travel
in third class. Of this 90 per cent, a sizeable
volume are daily passengers who cover 60 to
100 miles in up and down journeys. Their
families are below subsistence level already.
They will now be axed with this tax which
gives them a little bit of extra trouble.

The other thing is that in this country-
uncountable millions are unemployed people.
They move from place to place in search of
employment. 1 hope one of my friends will
come to this subject while speaking on the
increase in postal rates. We are charging five
paise more on 20 paise envelopes. In
Bengal there are moie than 30,000
educated unemployed people and each of
them makes an application at least thrice
every month.  So, they will have to pay
sometimes 5 paise more or 10 paise more
depending upon the volume of
testimonials attached. That is another
matter. These people who travel from place
to place in search of employment will be
compelled to pay more. And, Sir, look at
another aspect : We have got 'sharanartis'
from Bangla Desh, the peop'e from
Bangla Desh, who are our honourable
guests and we do not grudge. But, in the
borders where permanent citizens are living,
under pressure of constant shelling, they are
shifting inwards and they have to undertake
railway travels. They have to leave their
homes and they have to leave their profes-
sions and they have no camps to go to. But
our Government will not look after them for
the time being. The only way that they will
be looked after is to be called upon to pay a
little more. Sir, this causes irritation. After
all. uniformity between

one section and another is the best thing and
the least avoidable tning. But these people will
curse tnemselves that they are not 'sharanartis';
they will curse themselves that they are Indian
citizens on the borders; and tney wiH curse
themselves that they are being attacked from
outside.

Then, Sir, look at anotner aspect. This 5%
on ihe First Class passenger and the 5% on the
Third Class passengers—is it the same
thing ? Then 5% on the Air-Conditioned
Class passengers, Is it the same thing ? Then,
Sir, what about the ticketless travellers?
Mr. Menon Was referring to our salaries and
allowances and all these things. Sir, these
Ministers, these MPs, the President and the
Vice-President and the top-ranking executives—
they are all ticketless travellers, privileged
ticketless travellers. ~ The Bill provides for
taxing those Who are holding season tickets and
mileage coupons. Well, we do not hold either
the season tickets or the mileage coupons. But
we hold tne identity cards ! So, we talk
about Bangla Desh and we are scraping the
ilesh and dripping the blood of our brethren
who have voted us to power and position and
we are taking care of ourselves, the privileged
ticketless travellers.

SHRI SHEEL BHADRA YAIJEE
They are passing the Bill.

SHRI SASANKASEKHAR SANYAL:
Yes, they are passing the Bill and at great cost.
So, Sir, I would suggest thai we do not pay a
single paisa out of ou; pocket for this. So, let
there be eithei an ad hoc levy or substantial
levy age basis. After all, do to yourself what
you want to do to others.

SHRI MAHAVIR TYAGI (Uttar Pradesh) :
What will my friend say if I point out that
there is a Bill to be moved to the effect that the
so-called ticketless travellerswiil pay from their
own pockets?

SHRI SASANKASEKHAR SANYAL:
Then, at least there is sometning and 1 WiH be
satisfied with anything. I am a poor man and
you cannot make me poorer. They are people
who think of their property and prosperity. I
am not one of them, because I am one of the
absolute rank and file and you cannot make
me more economically unsound. Now,  Sir,
in this background...
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SHRI SHEEL BHADRA YAIJEE : Every
advocate is like you.

SHRI SASANKASEKHAR SANYAL: But
I have given up my practice.

Therefore, Sir, in the background pf these
things . . . (Interruptions). Sir, Yajee and
myself were the same people at one time. Now,
he has gone up and I have gone down. We were
one when we were under the banner of Netaji
Subhas Chandra Bose and now that the banner
has changed, he has also changed.

Now, Sir, in the background of these things,
there is also black money and according to the
official reports, Rs. 4,000 crores of black
money is floating and we have not tightened
our machinery to bring them out ! Sir,
according t, the Auditor-General's Report,
unrealised taxes are there which amount to Rs.
900 crores and there are also evaded taxes. So,
if these things are touched, at least by modest
efforts, in the name ol" patriotism, in the name
of uniformity, in the name of humanitarian
considerations, in the name of the milk in the
mother's breast, well, Sir, these Rs. 70 crores
need not have been thrown as a burden on the
unfortunate poor people. Sir, my friend, Shri
Lokanath Misra, put a very sound question :
How long will this go ? I can tell him from my
experience of taxes that once imposed they are
never withdrawn. After the Bangla Desh
problem is over, if at all, when you will cry for
restoration of status quo ante, these taxes will
remain, and will increase in the name of more
spacious and wanton phrases of gharibi hatao.
So, instead of hatao gharibi, you will say
hatthao Gharibi...

(Interruptions)

MR. DEPUTY CHAIRMAN : Mr.
Kamalanathan.

*SHRI M. KAMALANATHAN (Tamil
Nadu) : Mr. Deputy Chairman, I would like to
express my thanks for giving me an
opportunity to speak on the Resolution relating
to Railway Passenger Fares Ordinance 1971
(No. 17 of 1971) promulgated by the President
and the Railway Passenger Fares Bill, 1971.
All the Members of the Opposition have stron-
gly condemned the Ordinance as it was

*Original speech in Tamil.

[RAJYA SABHA]

Fares Bill, 1971 188

promulgated when Parliament was not in
session. | fully endorse the views expressed by
them. It has been stated by Government that
during the recent Governers' and Chief-
Ministers' Conference held in October, 1971
consent to issue an Ordinance on taxes has
been taken from the States and those taxes are
for the benefit of the refugees from Bangla
Desh. But the problem is how long these taxes
will be imposed on the people. As the
Members who spoke before me have stated
that a tax once imposed will never be with
drawn.' Everybody agrees with this view. In
this connection, I would request tne Prime
Minister to give a date by which the refugees
from Bangla Desh will be sent back to their
homes and also state the steps which
Government are taking in this connection
instead of stating as to how long these taxes
would continue.

Everybody is aware that 90% of the Railway
passengers are poor people. We should not
have taxed those persons who travel in the third
class and they constitute 90% of the Railway
passengers. We have been told that tney can
collect 70 crores of rupees annually as a result
of these taxation proposals. But the proposals
do not contain one type of tax. They consist of
four types of taxation. After imposing these
taxes, to collect those taxes, Government are
spending a major portion of money out of the
amount collected from these taxes. I feel tnat
instead of this, it would have been better on the
part of tne Government to bring forward a
Supplementary Budget.

As far as the Railways are concerned
everybody agrees that the Railways are very
badly managed. The hon'ble Minister of
Railways Shri K. Hanumanthaiya has stated, in
reply to a question in the Lok Sabha on 23-11 -
71 that in six months the income from the
Railways will increase by 7 crores of Rupees
annually. We are happy to hear this. But at the
same time it is stated that they have to spend
24 crores of rupees more on administration
than the anticipated expenditure. They have
now to make up the deficit of 17 crores. In
addition to this, We have to pay these taxes
also.

All are aware that the losses due tothefts and
pilferage in the Railways amountj to 17 crores of
rupees annually. At thel same time, the amount
of money givenl by way of compensation by the
Railways
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comes to 20 crores of rupees annually. In
addition to this money which is given by way
of compensation an amount of 37 crores of
rupees is being spent annually on the staff and
on administering the machinery to prevent such
thefts. The Rail ay Administration snould be
streamlined properly and efforts should be
made to increase efficiency. ' If we can succeed
in reducing and preventing thefts in this
manner than we can save to the extent of 70
crores of rupees without the levy of this tax.

Railway Passenger

All Members have stated that the arrears of
Income-tax amount to 530 crores of rupees. I
want to ask the Government as to why tney are
not taking vigorous steps to collect these
arrears. Taking into account the present Bangla
Desti situation, the Government should issue
an emergency order to the officials to collect
these arrears vigorously and expeditiously. In
addition to this, with regard to exports and
imports, Government have stated that there is
over invoicing and under invoicing to the
extent of 400 crores of rupees. These Members
who spoke before me have stated tnat there is
black money to the extent of 4000 crores of
rupees in tne country. At this juncture,
Government should give an incentive of 50%
to holder* of black money so that we can get a
collection of 2000 crores of rupees on this
account.

Some Members have rightly stated that
Members of Parliament, Ministers, President
and Vice-President are all ticketless travellers.
Tney are not affected by these tax proposals. It
is correct. All the Political Leaders should
make a resolve not only in Parliament but in
Public meetings also that we should do
everything possible to help Bangla Desh to
make Bangla Desh an independent State. But [
want to ask : what is our contribution? We get
an income of Rs. 500 per month and a daily
allowance of Rs. 51. All Members belonging
to all Parties should resolve that as long as the
Bangla Desh issue is not solved we should
contribute 20% of our salary per month. We
should also give 20% of our daily allowance
per day. According to my calculations if all
Members of Parliament contribute like this an
amount of 30 lakhs of rupees can be collected
annually. This is a suggestion from me and |
request all leaders of Political Parties to
consider tnis seriously.
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There is horse racing in our country On
horse racing, the rich persons are spending
money lavishly. You can collect that money by
way of Entertainment Tax, Cinemas, Dramas
also from part of entertainment. It will be
justified if you increase tax on big hotels at this
juncture. Tnen take the case of the Tirupathi
Devasthanams which is in Andhra Pradesh.
You might have heard about it. It has been said
that an amount of Rupees 10 lakhs is daily
collected by the Devastnanams. Even if it is
situated in a State and you cannot tax them,
you can direct the Andhra Pradesh Govem-
ment to levy a surcharge on the 10 lakhs of
rupees collected there. That amount can be
utilised for the benefit of the refugees.

I request the Ministers and the Officials to
cut down travelling expenses. As a result of
this, lakhs of rupees may be saved. We should
do everything in our power to save as much
money as possible for the benefit of the people
of Bangla Desh so that they can live happily
and freely.

I would like to conclude by stating that as
these tax proposals generally affect the poor
people, I oppose this Bill.

Thank you.

SHRIMATI SUSHILA ROHATGI : Mr.
Deputy Chairman, Sir, at the very outset |
Would like to thank hon. Members for the very
valuable suggestions they have made. I think
many of tne suggestions are really good, and I
can assure them that the Government will take
due note of them and give them the attention
that they really deserve. But with your per-
mission, Sir, I may be permitted to say that in
the case of many speakers I can understand
their rancour, I can understand their political
strategy, but I must admit at tne same time that
there was no sound and fury, and there are
very few of tnem who really came out with
suggestions which were vitally linked up with
the subject under discussion just now.

SHRI SASANKASEKHAR SANYAL: We
did not indulge in fury because we did not
want to frighten a lady member.

SHRIMATI SUSHILA ROHATGI : You
were an exception, and when it comes to that
1 shall deal with it.
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[Shrimati Sushila Rohatgi.]

So far as the opposition of the Member to
the Ordinance is concerned, Sir, can appreciate
it, and I can quite understand it because we are
all representatives of the public. At the same
time we explained to the people at large and t,
our representatives beforehand that there were
certain  circumstances that induced tne
Government to resort to this taxation by
Ordinance. First I would like to concentrate on
tne Ordinance alone. There are people Who
object to Ordinances and I may, for their
benefit, only quote article 123 of the
Constitution and explain the reason Which
prompted the Government to this action. It is
stated in article 123(1) :—

"If at any time, except when beth Houses
of Parliament are in session, the President is
satisfied that circumstances exist which
render it necessary foi" him to take
immediate action, he may promulgate such
Ordinances as the circumstances appear to
him to require."

Now I think there can be no two views on this
matter—tnat this is an urgent matter, an
extraordinary matter and a matter which
reuqirea immediate action. Therefore, I tnink
the allergy which we as representatives of
public have to Ordinances does not really
apply to Ordinances in this particular case.

Some hon. Members have quoted the late
Mr. Mavlankar. I would like to give them the
other siae of the picture— the replies given by
Pandit Nehru in this connection—and 1 may
be permitted to quote in this connection. This
is what Pandit Jawaharlal Nehru said on 13th
December, 1950 :—

"I think all of my colleagues will agree
with you that the issue of Ordinances is
normally not desirable and should be
avoided except on special and urgent
occasions."

I think we all believe in this even now. But we
have been reluctant to issue Ordinances. And
this is a continuation of the same quotation :—

" itis only when we have felt
compelled to do so by circumstances that we
have issued them."
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1 think the hon. House will agree with that
also.

To continue the quotation :—

"You will appreciate that it is the
responsibilily of the Government to decide
what steps should be taken in a particular
contingency."

! think the House will rise as one person and
realise that there is a particular contingency in
the matter and, therefore, it is left to the
discretion and the wisdom of the Government
where and what steps to take and in which
manner. That is the point which 1 wanted to
bring in justification of the Ordinance.

Some otner Members have said that this is
undemocratic. 1 do not think this is
undemocratic and here again I am repeating the
words of the late Pandit Nehru :—

"l am myself unable to see why this"
should be considered undemocratic. Of
course, this power, like any other power,
may be abused and Parliament will be the
ultimate judge as to whether the use of tnis
power has been right or wrong."

These words are correct even today also and
we cannot retaliate tnat it is not a very
desirable step. As the circumstances are such
this had to be issued and I think the country as
a whole wiH appreciate the Ordinance. I think
it should not be met with the normal opposition
that they are entitled to in normal conditions
where it is not very necessary.

SHRI MAHAVIR TYAGTI : May I make one
point clear to the hon. Minister ? The objection
taken by most of the opposition Members is
not for the Ordinance. Basically it emphasises
the fact that it is an Ordinance for levying
taxes. There is a distinction that we made.
Then again, tnat tax was leviable on the date
when Parliament was to meet. The
Government would not incur any loss if instead
of issuing the Ordinance on that very date the
taxation measure was put before the House.

SHRIMATI SUSHILA ROHATGI :
I am grateful to the hon. Member. I was just
coming to those points. I am glad to know that
the hon. members a such do not oppose  the
Ordinanc®
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I thought the basic idea of Ordinance is not a
very normal feature.

Now I come to the charges tnat have been
made, that is, taxation by Ordinance. There are
some Members who have mentioned that never
before in the history of this country has there
been taxation by an Ordinance. Not- that it is a
very palatable idea; I think it should be avoided
at normal times. But just to put the record
straight I may give some illustration. We have
with us a few Ordinances through which
taxation has been resorted to. They are :—

(1) Mineral Oil (Additional Duties
of Excise & Customs) Ordinance
1958.

(2) Sugar (Special Excise Duty) Or-
dinance, 1959.

(3) Indian Tariff (Amendment) Or-
dinance, 1965.

(4) Indian Tariff (Amendment) Or-
dinance, 1966.

(5) Mineral (Amendments) Addi"
tional Duties of Excise & Customs)
Amendment Ordinance 1966.

(6) Taxation Laws (Amendment)
Ordinance, 1967.

SHRI LOKANATH MISRA : Have you
imposed new taxation or the previous Bill was
expiring and therefore you promulgated those
Ordinances ?

SHRIMATI SUSHILA ROHATGI : I get
your point. They have amended the law and
even by amendment also various things have
been introduced and as such the basic point
that there has never been a taxation through
Ordinance is not correct. Now the point that
has been raised...

SHRI LOKANATH MISRA : In this case
the question is that this is a fresh taxation
whereas that was a continuing process, that is
the difference.

SHRIMATI SUSHILA ROH ATGI ‘ Not all
of them. I will give you the statutes, but it is
not applicable to all of these cases.

About the third point raised by Shri Mahavir
Tyagi and also the other Members, which is a
very relevant one as to why this particular
Ordinance should 7—15R.S./71
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come into force when the Parliament was
meeting, [ say that this is a very relevant point
and all of us should share, but for his
information, I may only say that the Ordinance
was promulgated on the 22nd November and
there were certain preparatory steps, that were
necessary to be taken. Certain actions had to be
taken, especially so far as the railway fare was
concerned, we were aware of the fact that the
reservation booking starts about 20 days in
advance. Therefore, for the taxation to be
realised from those people it was necessary to
do it earlier. It would have been a little difficult
to assimilate and collect the taxes once after the
reservation had been done and, therefore, it was
to avoid the inconvenience to tne public that it
was thought necessary to make all the prepa-
tions beforehand. I Would like to assure the
House and allay the fears of the hon.

Members...

SHRI MAHAVIR TYAGI If you
don't mind, this could also have been done by
issuing a press note saying that the

Government have decided to levy such and
such taxes and that the Bill wiH be placed on
the floor of the House on the day when the
House meets. By means of a notification this
could have been done.

SHRIMATI SUSHILA ROHATGTI : I do not
know how far this could have been achieved by
a press note but all the same the fact lies that it
was basically, to avoid inconvenience and I
may say Sir, that this is just a coincidence that it
has happened to be on the 15th. It is
coincidence, otherwise the same thing could
have been done two or three days earlier. In
fact, when it was promulgated on the 22nd
October, it could have come into operation on
the 12th also but since 12th and 13th happened
to be Friday and Saturday it is only incident tal
that it happened on the 15th. I can assure the
hon. Members that there is no intention of
political arrogance as some of the Members
have mentioned. I think it is only this time
when we realise that the massive mandate is
with us, it is only now that we realise the people
believe in us and they have the aspirations and
they expect us to deli-ver them the goods. It is
not arrogance, but it is the humanitarian ground
that we want to discharge our duty a I think the
question of arrogance does not arise.
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SHRIMATI SUSHILA ROHATGI : 1 am

glad that you raised that point. I appreciate the
point. Even otherwise I would have answered it.

[RAJYA SABHA]

What is the basic point here ? Why has it to be
on the 15th and not a little later on ? The main
reason behind is that every day we are losing
about Rs. 2.2 lakhs from these taxes.

SHRI SUNDAR SINGH BHANDARI
Then why not from the day the Ordinance was
issued ?

SHRIMATI SUSHILA ROHATGI : Let me
explain this. Every day, ever hour, every
minute, every second that passes is of vital
significance and I tnink hon. Members will
agree with us on this. By these various levies
imposed through the Ordinances I think the
Government is in a position to collect a revenue
of nearly Rs. 12 lakhs per day; I am taking all
the levies into consideration. And that is not a
small sum and I think hon. Members even on
tne Opposition side would agree that money is
more important and Rs. 12 lakhs a day
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is not very small. So these had to the bro'.ight,
it could have been 12th or 16th pr 15th. So this
fear—and I think it is the normal fear—is not
well-founded and this charge against the
Government is not substantiated.

We now come to the point made that this
measure like other measures taken by the
Government is going to hit the common man but
before I come to that I must say that it is rather
amusing to hear a Swatantra Member speaking
of the garib. 1 would not expound on that any
furhter but I will leave it at that. Similarly it was
also amusing to hear some Members of the
C.P.M. party speaking of tne pain that would be
caused to the garib people and questioning our
slogan of 'garibi hatao'. For their information I
may pose one question here; is there any other
political party in the country which has
contributed greater loss and caused more pain
than the C.P.M. so far as the garib people are
concerned ? What have they done in West
Bengal ? Are all their gheraos, their strikes,
all the man-hours lost, all the dislocation of
the industry, paralysing the normal life, going
to help the garib whom they want to help ? 1
think this question would incidentally answer the
charge how sincere we are  about 'garibi
hatao'. However, I am very grateful for
the valuable suggestions that he has made
regarding savings, realisation of income-tax etc.
Here I am one with him; there is much to be
done but the Government has already taken cer-
tain steps in that direction. It may be a small
step but we are hoping that during the course of
the year through various steps we may be in a
position to collect about Rs. 50 to Rs. 60 crores.
As for the other thing already certain economy
measures have been taken; they are not very
big but they are symbolic and the Central
Government expects that the various measures
should bring in some Rs. 50 to 60 crores. At the
same time you will be happy to know that the
savings movement has gained momentum. We
hope that not only the target of Rs. 750 crores
will be achieved but it will be exceeded and may
go up to Rs. 1000 crores. These are some of the
measures that have been taken and I am grateful
to the Members for having raised tnis point.

About the main charges against the
Railways, I am not holding a brief for the
Railways. I personally feel that
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there is much more to be done and the
Government is looking into those things.
If it is contended that there should be
taxes only when there is a state of per
fection we might be living in Utopia.
It will take a long time to come about;
it will take years and years. Attainment
of perfection will be a long-term pro
cess and as such we have to resort to
certain  instrument of taxation where
there would be mass involvement. They
ask why the Government should resort
only to such instruments where there
is mass involvement. The reason is very
simple; there is no big strategy behind
it. It is only to involve the people as
much as possible in this stupendous
task, and the charge that it hurts the
common man is not substantiated, be
cause I will quote certain figures to show
how far it goes against the common
man. If we go through the chart we
find that in the case of ordinary third
class up to I0OO kms. on a fare of Rs.
2.65 the increase is 15 paise, up to 500
kms. On a fare of Rs. 12.50, it is 65
paise; up to 1000 kms. on a fare of Rs.
22 it is Rs. 1.10 and upto 4000 kms.—
which very few people travel on very
few occasions—ona fare of  Rs. 72.95
it is Rs. 3.65. By third class mail  or
express up to a distance of 100 kms.
- on a fare of Rs. 3.50 it is 20 paise
"EM_Jp to 1500 Km on a fare of Rs. 16.35 of
it is 80 p. Up to a distance of 1,000 Km. on a
fare of Rs. 28.55. it is Rs. 1.45. Up to 4,000
Km on a fare of Rs. 8545, it is Rs. 4.25.
Therefore, we find that in respect of third
class ordinary it never exceeds more than Rs.
3.65 throughout the length and breadth of the
country up to 4,000 Km and in respect of third
class mail it does not exceed Rs. 4.25. This is
how it affects the third class people, apart
from those who have been exempted up to Re.
1. Those who have been exempted are rightly
exempted because we find that it affects quite
a number of people. In the case of those who
can travel first class and air-conditioned,
naturally their fares have been raised. I think,
the suggestion made by some of the Opposi-
tion Members that these should have been
raised further is worthy of consideration. All
the same, these have been raised to some
extent. Now, some have said that the third
class should have been totally exempted. Out
of a total revenue of Rs. 8 crores, if they had
beeo. exempted, we would have been able to
raise a revenue of only Rs. 1.3 crores and,
therefore, the efforts would not
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have been equivalent to the intentions here at
all. After all this new tax which has been
levied on the Railways, about 53.88 per cent
of the people have been exempted altogether
and, therefore, that proves the contention that
the lot of the common people is not affected
so much. The cummuters, the people who are
daily travelling short distances have not been
affected. I do not think the charge made by
the votaries of the third class people is
substantiated by any logic or reason.

SHRI BABUBHAI M. CHINAI
(Maharashtra) : I want to correct the hon.
Minister by saying that they are not third
class people. They are first class people.

SHRIMATI SUSHILA ROHATGI : I am
very happy to be corrected. I would like to say
that they are not third class, but they are
excellent people. Apart from these things we
realise and all the Members realise that we
have ultimately to stand on our own legs. The
foreign assistance that we have received so far
is Rs. 55 crores. Therefore, in some form or
other it has to come from the common people.
Now, the common people have done very
well in the past. They have said that at the
time of the Chinese aggression there was no
Ordinance issued and so why issue an Ordi-
nance now ? How can we compare the two
things ? We are students of history. Never be
Tore has there been a flood of one crore
refugees and there is no comparison between
the two. We also know that in Meghalaya,
Tripura and West Bengal, where they nave
come and settled down, the people are sacri-
ficing their daily ration, their houses, their
colleges, their studies. They are doing it in a
happy manner because they realise that it is
for a good cause. With these Words. I think I
have been able to meet some of the charges.
As regards the othe" charges that are political,
I would only appeal to the Opposition parties.
They have done their part by registering their
opposition and by registering their objection.
Now, I would appeal to them to rise above the
stature of their political affiliations and like
Members of Parliament they should speak
with one unequivocal voice.

SHRI BHUPESH GUPTA (West Bengal) :
Why do you not register your protest by
withdrawing it 1
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SHRIMATI SUSHILA ROHATGTI : I have
registered my acceptance by saying that I seek
the unanimous approval of the House.

MR. DEPUTY CHAIRMAN : The question
is :

"That this House disapproves the Railway
Passenger Fares Ordinance, 1971 (No. 17 of
1971), promulgated by the President on the
22nd October, 1971."

SOME HON. MEMBERS : 'Ays'

SHRI BHUPESH GUPTA : On a point of

order...

MR. DEPUTY CHAIRMAN : There is no
point of order.

SHRI BHUPESH GUPTA : The Minister of
Parliamentary Affairs should answer. Under the
normal rule for "Ayes" and "Noes" if some
people say "Aye' ' and some people say "No",
there should be division. Here voluminous Ayes
have come in support of the Motion.

HON. MEMBERS ON THE TREASURY
BENCHES : No, no.

SHRI BHUPESH GUPTA : Therefore, as far
as I know, Sir, you do not suffer from any ear
trouble. You must have heard properly.

MR. DEPUTY CHAIRMAN : Therefore, 1
can give a proper decision on this question.

SHRI BHUPESH GUPTA : May 1,
as a colleague of yours in this House suggest
that you should be taken immediately to an ear
specialist ?

~ MR. DEPUTY CHAIRMAN : The question
is :

"That this House  disapproves the
Railway Passenger Fares Ordinance 1971
(No. 17 of 1971), promulgated by the
President onthe 22nd October 1971."

The motion was negatived.

[RAJYA SABHA]
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MR. DEPUTY CHAIRMAN : Now I am
putting the motion to vote. The question is :

"That the Bill to provide for the levy of a
tax on railway fares, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN : We
shall now take up the clasue by clause
consideration of the Bill.

Clauses 2 to 8 were added to the Bill

Clause 1, the Enacting Form ula, the title
and the Schedule were added to the Bill.

SHRIMATI SUSHILA ROHATGI = Sir, I

move :

"That the Bill be returned."

The question was put and the motion was
adopted.

I. STATUTORY RESOLUTION DIS-
APPROVING TH*: TAX ON POSTAL
ARTICLES ORDINANCE, 1971 (18 OF

1971), PROMULGATED BY THE
PRESIDENT ON THE 22ND OCTOBER,
1971

IL THE TAX ON POSTAL ARTICLES
BILL. 1971
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THE DEPUTY MINISTER IN THE
“INANCE, fa®

NAINTTOTD W nT

Wateq §  IYHA! (SHRIMATI SUSHILA
ROHATGI) : Sir,I move :

"That the Bill to provide for the levy of a
tax on certain postal articles, as passed by the
Lok Sabha, be taken into consideration."



